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THE UTYTAR PRADESH SUGARCANE (REGULATION OF SUPPLY

further to amend the Ultar Pradesh Sugarcane (Regulation of Supply
and Purchase) Act, 195%

17 v HEREBY enacted in the Twenty-seventh Year of the Republic of India
as follows :—

1. (1) This Act may be called the Uttar Pradesh Sugarcane
(Regulation ol Supply and Purchase) (Amendment) Act, 1976.

(2) It shall be deemed to have come into force on September 17, 1975.

2. In section 5 of the U. P. Sugarcane (Regulation of Supply
and Purchase) Act, 1953, hereinafter referred to as the principal Act,—

(a) for sub-section (3) the following sub-sections shall be substituted,
namely :—
*(3) The Council shall consist of the following, namely :—

(i) two representatives of the sugar factory concerned, to be
nominated by the occupier ;

(ii) five cane-growers from among persons, securing the first
ten places in each of the preceding three annual sugarcane
production competitions organised in the reserved area
by the Cane Commissioner, to be elected by the members of the
committees of management of the Cane Growers Co-operative
Societies functioning in the reserve area according to the system

vote :

Provided that not less than two of the five canegrowers to
be chosen. shall be persons holding not imore than two hectares
area under sugarcane cultivation during the year in which the
said competition was held ;

(iii) one representative of the licensed power-driven khandsari
manufacturing units in the reserved area, to be elected by their
ewners ;

(iv) the District Cane Officer;
(v) the Sugarcane Protection Inspector;

(vi) one representative of the companv registered under the
Companies Act, 1956, known as the Regional Cane Develop-
ment Corporation, to be nominated by it;

(vii) the Senior Cane Development Inspector, who shall be
ex officio Member-Secretary.

(3-A) The members of the Counril shall elect from among them-
selves a person, not being a Government servant, to be the Chairman
ot such Council.”;

[For “tatement of Objects and Reasons plcase see Uttar Pradesh Gazette (Bxtraordinary),
‘ dated PMarch 27, 197¢]. ‘
(Tassed i Hindi by the Uttar Pradesh Legiclative Assemibly on  Marchk 31, 1976
and zy the Ultar Pradesh Legislative Council on Aprit ¢, 1976),

{Redh o Assert of the Governor on April 16, 1976 under Article 279, of the Cons-
deaion of Tada ad woz ~ublished in the Ustar Pradest cazzre, Eoreaordivary,  dated Apri
17, 1979). .

- AND PURCHASE) (AMENDMENT) ACT, 1976
| [U. P. AcTt no. 10 oF 1976] g}@’ a5 J‘%ﬁ:‘:«;{g;;
[Authoritative English Text to the Uttar Pradesh Ganna (Poorti Tatha Khari ~
i Viniyaman) (Sansodhan) Adhiniyam, 1976] {l ?Z"@?fi}?}» F
A AR
ACT )

Short title and
commencement

Amendment of
section 5 of U. P.
Act nmo. 24 of
1953,

of proportional representation by means of single transferable '
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)

(b) in sub-section (4), after the existing proviso, the following proviso
shall be inserted, namely :

“Provided further that the term of the first council to be consti-
tuted atter the promulgation of the Uttar Pradesh Sugarcane (Regula-

tion of Supply and Purchase) (Amendment) Ordinance, 1975, shall
be one year only.” '

Insertion of new 3. After section 8 of the principal Act, the following section shall be
ssction 8-A. inserted, namely--

“8-A. If at any time, the State Government is, after taking into

consideration the explanation, if any, of the Coundil,
satisfied that the Council has made a wilful default in
the performance of any of its functions and duties
under this Act, it may, by notification, supersede the Council for
such period as may be specified, and shall make such arrangernents for
the performance of the functions and duties of the Council, during the
period of supersession, as it may deem fit.”

Supersession of
Council.

Repeal and 4.~ (1) The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase)
savings. (Amendment) Ordinance, 1976 is hereby repealed. :

(2) Notwithstanding such repeal or the repeal of the Uttar Pradesh Sugar-
cane (Regulation of Supply and Purchase) (Amendment) Ordinance, 1975, by
the Ordinance mentioned in sub-section (1), anything done or any action taken
under the principal Act as amended by the said Ordinances shall be deemed
to have been done or taken under the corresponding provision of the principal
Act 2s amended by this Act, as if this Act were in force at all material times.

U.P. Ordi-
nance

0o, 2 of
1976,




THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY
AND PURCHASE (AMENDMENT) ACT, 1976

[U. P. Act No. 34 oF 1976]

[duthoritative Fnzlist Text of the Ustar Pradesy  Gazna (Poorti Tatha
Kharid Viniyanzd) (Saashodhany Aditivam., 1974).
AN
ACT

further to amend the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1933

It s merEBY enacted in the Twenty-seventh Year of the Republic of India
as follows :—

1. This Act may be called the Uttar Pradesh Sugarcane (Regulation of
Supply and Purchase) (Amendment) Act, 1976.

2. In section 2 of the U. P. Sugarcane (Regulation of Suprply and
Purchase) Act, 1953, heremnafter referred to as the principal Act, after
clause (5-1), the following clause shall be inserted, namely :—

“(-2) ‘Inspector’ means any person appointed or any officer desig-
nated as inspector under section 11;”

8. After section 22 ot the principal Act, the following sections shall be
tnserted, namely :—

“22-A. (1) An Inspector specially empowered in relation to cases
Powers of generally or to any class of cases by the State Gow-
fef‘a“.’ officers 1o ernment, by notification, in that behalf, may investi-
nvestigate mto . - .

offences  punish- &at€ Into any offence punishable under this Act

able under this Act. committed within the limits of the area in which
such officer exercises jurisdiction. '

. @ Any such officer may exercise the same powers in respect of such
investigation as an officer in charge of a police station may exercise in a

izable case under the rovisions of Chapter XII of the Code of
Criminal Procedure, 1973. P ‘ P :

22.B. Every officer of the Police, Revenue and Excise Departments
Duty of officers SP2ll be bound to give immediate information to an
of certain depart- Inspector of all breaches of ‘any of the provisions of
ments to report  this Act which may come to his knowledge and upon
offtnces and to  request made by an Inspector, to aid him in i

assist Inspectors. P f,
p out the provisions of this Act and the rules made
thereunder.” .
Y

[For Statemznt of O5jz2ts and Reasons, please see Uttar Pradesh Gazette (Extraordinary)ﬁ,

dated November 3, 1976].

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on Nove :
by the Uttar Pradesh Legislative Councl on November 8, 1976.) y ovember 2, 1976 and

(Received the Assent of the Governor on November 16, 1976 under article 2 i
Constitution of India and was published in Part I{a) of tAhe VLe islative Suppl £ of tre O‘Tthe
Pradesh Gazerte Extraordinary, dated November 18, 1976).g X sppiement of the Uiar

. A -, .
-7 fa M AR T
! STOC L7 A&

PSUP—A. P, 400 Sa. (Vidhayika)—2)-

12-76—3872—1976—1 82750 SS.

Amendment of
section 2 of U,P,

22-A and 22-B.

AR
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THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
” PURCHASE) (AMENDMENT) ACT, 2006

(U.P. Actno. 17 of 2006)
[As passed by the Uttar Pradesh Legtslature]
AN
ACT

further to amepd the Utar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1953 . _
IT IS HEREBY enacted in the Fiﬁy-seventh Year of the Republic of India as

j follows —

o, 4

YT ey 40y

- wherever occurring, the,word "Councrl" shall be subsmuted

Purchase) Act, 1953 heretnaﬁer referred to as the prmclpal Act, clause (b) shall be

1. This Act may be called the Uttar Pradesh Sugarcane (Regulatton of Supply Shert title

and Purchase) (Amendment) Act, 2006.

: 2. In section 2 of the Uttar Pradesh Sugarcane (Regulatron of Supply and" Amendment of
section 2 of U.P.

Act no. 24 of

r 3. Sectrons 3 and 4 of the pnncrpal Act shall be omztted : } o Omission of
e . sections 3 and 4

4. In section 28 of the pnnclpal Act, for the words "Board and Council® Amendmentof
 section 28

= STATEMENT OF OBJECTS AND REASONS

“of th" | vttar Pradesh Sugarcane (Regulanon of Supply and Purchase) Act, ]953

Board regardmg replacement, developmcnt and regron-wrse

G emment The Cane Commrssroner through bonding pohcy, lmpans detailed
st garcane supply and purchase The cane rmplementatlon _comimittees
el regularly monitor proportlonate purchase of sugarcane and posrtlon of cane-
shing kseason Since the functlons of the Sugarcane Board are being performed
)wnce of Sugarcane Board has become unnecessary It has, thcrefore, been‘

Act to omrt the provnsrons relating to the Sugarcane Board

R ugarcane (Reg,ulatron of Supply and Purchase) (Amendmcnt)
Bill, 2006 is in

By order,
RAM HARI VIJAY TRIPATHI,
Pramukh Sachiv.

unsuttable sugarcane varieties, are being performed by a core committee By



No. 1693QYLXXIX-V-1-08-1(Ka)}-17-2008 . . . ... -
Dated Lucknow, Augist 29, 2008

IN pursuance of the provisions of clause (3) of Article 348 of the Cuastiiution of India, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Ganna Vidhi
(Sanshodhar) Adhiniyam, 2008 (Uttar Pradesh Adhiniyam Sankhya 23 of 2008) as passed by the Uttar Pradesh
Legislature and assented to by the Govemor on August 27, 2008.

THE’ UTTAR PRADESH _SUGARCJ_{\NE LAWS (AMENDMENT) ACT, 2208

(U.P. AcTNO. 23 oF 2008)
{As passed-by the Uttar Pradesh Legislature)

AN
- . - ACT R _
Surther to amend the Utiar Pradesh Sugarcane (Regulotion of Supply and
Purchase) Act, 1953 and the Uttar Pradesh Sugarcane (Purchase Tax) Act, 1961.

IT IS HEREBY enacted in the Fifty-ninth Year of the Republic of India as

follows :-
CHAPTER-!I
Prellminary
Shon tille {. This Act may be called the Untar Pradesh Sugarcane Laws {Amendment)
Act, 2008,
CHAPTER-I!

Amendment of the Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) Act, 1953

Amendment of 2. In section 2 of the Uttar Pradesh Sugarcane (Regulation of Supply and

section 20fU.P. b1 ohase) Act, 1953 hreinafter in this Chapter referred to as the principal Act,—
Acl 0. 24 of 1953

(a) after clause (i) the following clause shall be inserred, namely -

) (i-i} “Eihanol” means anhydrous ethyl alcohol of minimum 99 percentage
strength, produced directly either from sugarcane juice or B-Heavy molasses or both.

Sl
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shall be determined by considering every six hundred Tifres of ethanol so produced ac
equivalent to one ton production or sugar.

(b} for clause (j} the following clause shall be substined, namcly =,

E:planatmn »— When a sugar faclory' pmduc&s'.ethanol du-ectly from i h
sugarcane juice of B- -Heavy molasses, the recovery,rate in: case'of’ such suga.r factory -+ . -

“(j) *Factory’ means cny premlacs mc.udmg e precmcts thereof whercnr- R

twenty or more workers are working or on any day dunng lhe precedmg twef{re
months and ir any part of which-any manufactunng process connecled mﬂfﬁ]ie‘“'—-":

production of sugar by means of vaccum pan process or ethanol either directly from
' sugarcane juice or molasses, including B-Heavy molasses, or both as the case may be,
is being carried on or is ordinarily carried on with the aid of mechanical power.”

3. In section 17 of the principal Act in sub-section: (3), in clause (a) for the
words “on the security of sugar” the words “on the security of sugar or ethanol
{directly produced from the sugarcane juice or B- Heavy molasses)" shall be
substituted. .

CHAPTER-III
Amendment of the Uttar Pradesh Sugarcane (Purchase Tax) Act, 1961

4. In section 3-A of the Uttar Pradesh Sugarcane (Purchase Tax) Act, 1961,
hereinafter in this chapter referred to as the principat Act,—

{a} in sub-section (i), in the first and second provisos for the word
“sugar” wherever occurring the words “sugar or ethanol (directly produced
from the sugarcane Juice or B-Heavy molasses)™ shall be subsvituted. _

(b}-in sub-section (2) for the words “per bag of sugar” wherever
occurring, the words “per bag of sugar or per sixty litres of ethanol (direcly
produced from the sugarcane juice or B-Heavy molasses)” shall be
substituted.

(c) foﬁ'sub-section {3) the following sub-section shall be swbsritnted,
namely :~ .

“(3) At the end of crushing season or as lhe case may be, immediately after
the closure of the factory for the crushing season the assessing authority shall werkout
and specify a revised rate of payment per bag of sugar or per 60 liters of ethanol
{directly produced from the sugarcane juice or B-Heavy molasses) by taking into
account the quantity ol sugarcane purchased for the factory and the sugar or ethanol
(directiy produced {vom rthe sugarcanc juice or B-Heavy molasses) produced in the
{actory during the curres: crushing season, and where the rate is reduced or increased
on such revision, the ex_ ess paid or the shortfall, as the case may be, shall be spread
over the remaining stock of the said sugar or ethanol {directly produced from the
sugarcane juice or B-Heavv molasses), and the amount to ke paid before removal of
cach such remaining bag of sugar or ethanol (directly produced form the sugarcane
juice or B-Heavy molasses) be refixed accordingly, and if no such sugar or ethnol
remains in stock then the owner shali be entitled to a refund or pay the balance, as the
case may be.”

Amendment of
scction 17

Amendment of
seclion 3-A of
U.P. Actno. 9 of
1941
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(3) in 'sub-section (4} fdx- the ‘word “sugar” wherever occumming, tﬁe
) words “sugar or ethanol (directly produced from the sugarcane ‘juice or B-
. Hcavy molassa)" shall be subst:tuled '

{z) in sub-secnen (5 Jor clause (b) the foliowing clanse shall be
substirured, namely —

;‘(b) sub-section (4) of that section shall apply with the modification that

where the assessmg authon'j is satisfied that the owner of a factory has removed or
caused to be remuvea any sugar or elhanol {directly produccd from the sugarcane juice .
or B-Heavy molasses) in contravention of the provision of this section or has failed to
accounk fully for the sugar produced or ethanol (directly produced from the sugarcane
Juice or B-Heavy molasses) in the factory or deposited by him under (he first proviso
to sub-section (1) the person liable to pay the tax shall in addition to the amount
payable under sub-section (1) in respect of the quantity of sugar or ethano! (directly
produced from the sugarcane juice or B-Heavy molasses) so removed or unaccounied
for, be also liable 10 pay by way of pénally a further sub not exceeding one hundred
percent of the sub so payable.”

Amendmem of 5. In section 8 of the principal Act, in the proviso for the words “any sugar™

section § the wards “any sugar or ethanol (directly produced from the sugarcone juice ur

B-Heavy molasses)” shall be subsrituted.

STATEMENT OF OBJECTS AND REASONS

Several Couniries of the world are successfully biending ethanol in Petrol. The Government of
India has made 5% ethano! blending in petrol. During experiments and researches 11 has been proved that
approximately 25% of ethanol can successfully be blended in petrol. With a view to increasing the
availability of ethanol, the Governmenl of India has amended the Cane {Control) Order, 1966 and thereby
permitted the sugar factories to produce ethanol directly from sugarcane juice or B-Heavy molasses.

The Uttar Pradesh is a prominent State in producing sugarcane and sugar, even lhdugh several
sugar faclories could not make payment of cane price timely which makes cane growers aggressive.
Under the above circumstances it has become necessary to permit the sugar factories of the State o
produce ethanol directly from sugarcane juice or B-Heavy molasses to improve economic condition
thereof so that they may become enable to make payment of cane price timely.

It has therefore, been decided to amend the Uttar Pradesh Cane (Regulation of Supply a~d
Purchase) Act, 1953 and the Uttar Pradesh Sugarcane (Purchase Tax) Act, 1961 to provide for autherising
sugar factories in the State to produce ethanol directly from sugarcane Juice or B-Heavy molasses.

. The Uttar Pradesh Sugarcar_le Laws (Amendmeni) Bill, 2008 is introduced accordinglv.

By order,
S.ML.A. ABIDI,
Pramulh Sachiv.
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No. 1448(2)/LXXIX-V-1-19-1(Ka)7-19
Dated Lucknow, August 5,2019

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of the Uttar
Pradesh Ganna (Purti Tatha Kharid Viniyaman) (Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh
Adhiniyam Sankhya 8 of 2019) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on August 2, 2019. The Chini Udyog Anubhag-3 is administratively concerned with
the said Adhiniyam.
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THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (AMENDMENT) ACT, 2019

(U.P. Act No. 8 of 2019)
[As passed by the Uttar Pradesh Legisiature]
AN
ACT
Surther to amend . the Uttar Pradesh Sugarcane (Regulation of Supply

and Purchase) Act, 1953.
IT 1S HEREBY enacted in the Seventieth Year of the Republic of India as

follows —
Short title (1) This Act may be called the Uttar Pradesh Sugarcane
and (Regulatlon of Supply and Purchase) (Amendment) Act, 2019.
commence
ment ]
(2) It shall be deemed to have come mto force with effect from 12 June,
2019. _
Amendment 2. For section 18 of the Uttar Pradesh Sugarcane (Regulation of

of section 18 g\ nply and Purchase) Act, 1953, hereinafter referred to as the principal Act,

gg‘llz.gb?ct the following section shall be substituted, namely :-
1953

"18. (1) There shall be paid by the occupier of a factory or a Gur, Rab
Contribution: ~ or Khandsari Sugar Manufacturing Unit a contribution
purchascof  for every one maund of cane purchased by the factory or
cane a Gur, Rab or Khandsari Sugar manufacturing Unit.

(a) Where the purchase is made through. a cane-growers'
Co-opperative Society, the contribution shall be payable to the
Cane-growers’ Society and the council in the capital/fund there of in
such proportion as the State Government may declaré, so however
that the share payable to the Council shall not exceed fifty percent,
and

(b)Where the purchase is made directly from the cane-grower,
the contribution in the fund shall be payable to the Council :

Provided that different rates of contribution may be prescribed
for a factory and for a Gur, Rab or Khandsari sugar manufacturing
Unit:

Provided further that the State Government may by notification
in the official Gazette remit in whole or in part such contribution in
respect limited purpose specified in the notification.

(2) The contribution payable under clauses (a) and (b) of
sub-section (1) 'shall be at such rates as may be prescribed not
exceeding the rate at which the contribution in the fund may be
payable to the Council under clause (a).

(3) The provisions relaung 1o payment, nterest and- recovery

189_RPH_Data 4 Vidhaika Fridc. \Adhiniyam_2019)



FooN Wedl HERY Toie, 5 3, 2019 5

including recovery as arrears of land revenue, applicable to price of
cane shall mutatis muandis apply to payment and recovery of
contribution under sub-section (1)."

U.P. 3. (1) The Uttar Pradesh Sugarcane (Regulation of Supply and Repealand

Ordi . _ .
m; ;ng?cc Purchase) (Amendment) Ordinance, 2019 is hereby repealed. saving

2019
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding pmvigions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcance (Regulation of Supply and Purchase) Act, 1953 (U.P. Act
no. 24 of 1953) has been enacted to regulate supply and purchase of sugarcane required for use
in sugar factories and Gur, Rab or Khandsari Sugar Manufacturing units. Under the Provisions of
section 18 of the Act, there shall be paid by the occupier of a factory or a Gur, rab or Khandsari
Sugar mannufacturing Unit a commission for every one maund of cane purchased by the factory
or a Gur, Rab or Khandsari Sugar Manufacturing unit and where the purchase is made though a
Cane-growers' Co-operative Society, the commission shall be payable to the cane-growers'
Society and the Council in the capital/fund thereof in such proportion as the State Government
may declare, so however that the share payable to the Council shall not exceed fifty percent. The
amount received in the form of "Commission" to the Cane-growers' Co-operative Society and the
Council, in such proportion as may be declared by the State Government is the main sorce of

* financial income of these bodies. ‘ '

It is noteworthy in this regard that the Cane Development Councils were coming in the
definition of "Local Authority" as defined in the Income Tax Act, 1961, under section 10 (20)
and were exempted to pay income tax without any condition, but in the year 2002 by the Finance
Act, 2002, the definition of "Local Authority" was amended and an explanation was inserted in
the Income Tax Act, the said Councils were excluded and thereafter under the provisions of
section 10(20) the said Councils were deprived of the unconditional remitance from Income Tax
with effect from 10-04-2003. - |

It is also noteworthy that under the provisions of section 194(h) which came into force on
01-06-2001, the income under the title "commission" came under the purview of income tax, due
to the said provision in the Income Tax Act, the amount received by the Councils under the title
" Commission" came under the provision of Income Tax and T.D.S. is being deducted on that
amount regularly, which causes regular financial losses to the Councils.

It may be mentioned that the amount recieved under the title "Commission” from the
sugar mills, to the Councils as well as to the Cane-growers' Co-operative Society of the
Sugarcane department, also became taxable under the above provisions of the Income Tax Act,
1961, Under the above circumstances, the change in the title "Commission” received from sugar
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mills in respect of sugarcance supply made by the society, has become necessary in the present
circumstances.

On the recommendation of the Cane Commissioner, it has been decided to amend the
aforesaid Act to substitute section 18 of the said Act to replace the word "Commission" by the
word "Contribution".

Since the State Legislature was not in session and immediate Legislative action was
necessary to implement the aforesaid decisions, the Uttar Pradesh Sugarcane (Regulation of
Supply and Purchase) (Amendment) Ordinance, 2019 (U.P. Ordinance no. 4 of 2019) was
promulgated by the Governor on June 12, 2019,

This bill is introduced to replace the aforesaid Ordinance.

By order,
J.P. SINGH-II,
Pramukh Sachiv.
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No. ]563(2)/LXXIX -V-1-20-1(ka)-22-20
Dated Lucknow, August 31, 2020

IN.pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Ganna (Purti
Tatha Kharid Viniyaman) (Sanshodhan) Adhiniyam, 2020 ) (Uttar Pradesh Adhiniyam Sankhya 19 of
2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on Angust 28, 2020. The
Chini Udyog Anubhag-3, is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (AMENDMENT) ACT, 2020
{U.P. Actno. 19 of 2020)
[A4s passed by the Uttar Pradesh Legisiature]
a AN '
AcCT _

further to amend the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1953, .

IT 1S HEREBY enacted in the Seventy first Year of the Republic of India as
follows:—

T

_ 1. (1) This Act may be called the Uttar Pradesh Sugarcane (Regulation of Supply =~ Short title and
and Purchase) (Amendment) Act, 2020. commencement

(2) It shall be dcemed to have come into force on May 22, 2020,

2. After section 8-A of the Uttar Pradesh Sugarcane (Regulation of Supply/nd Insertion of
Purchase) Act, 1953, the following section shall be inserted, namely :- new section

8-BofU.P.
Act no. 24 of
1953
"8-B (1) A Motion expressing non-confidence against the Chairman of a .
Motion of Nen-  Cane Development Council shall be made and proceeded
Confidence with, in accordance with such procedure as may be
against Chairman . N
prescribed.
" (2) When a motion for non-confidence is carried the Chairman
against whom it is carried shall cease to hold office forthw1th and shall be
succeeded by histher elected successor who shall be elected according to
sub-sectlon (3-A) of section 5 of this Act.”
Repeal and , 3. (1) The Uttar Pradesh Sugarcane (Regulation of Supply and UP.
Ordinance

Sé‘ri"g - Purchase) (Amendment) Ordinance, 2020 is hereby repealed. e 20

(2) Notwithstanding such repeal, anything done or any action taken

under the provisions of the principal Act as amended by the Ordinance

' referred to in sub-section (1) shall be deemed to have been done or taken

under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) Act, 1953 (U.P. Act no. 24 of .

1953) has been enacted to regulate the supply and purchase of sugarcane required for use in sugar factories
and Gur, Rab or Khandsari Sugar Manufacturing Units and other connected matters. As per provisions of
section 5 of the aforesaid Act, there is constitution of cane development council, among which a Chairman

is elected through the members of the council, who remains in tenure for five years. It was found that when

the Chairman took undue advantage by self decision, it was not possible for the members of the Council to
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- move non-confidence motion against the Chairman, because there were no provision of non-confidence
motion against the Chairman in the aforesaid Act, in such circumstances and situations. it had not been
possible to take collective decision, which was contrary to demorcatic setup. ‘

To remove the aforesaid anomalies, to maintain the democratic structure in the Cane'bevelopment
Council and to make suitable provision in the Act for non-confidence motion as per requirement against
the Chairman of the council, it had been decided to amend the aforesaid Act. e

Since the State legislature was not in session and immediate legislative action was necessary 10
implement the aforesaid decisions, the Uttar Pradesh Sugarcane (Regulation of Supply and Purchase)
(Amendment) Ordinance, 2020 (U.P. Ordinance no. 10 of 2020) was promulgated by the Governor on
May 22, 2020. :

This Bill is introduced to replace the aforesaid Ordinance.

By order,
. - . J. P. SINGH-1],
' ‘ Pramukh Sachiv.

M
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No. 354(2)/LXXIX-V-1-21-1-ka-2-21
Dated Lucknow, March 05, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, tj'le
Govemnor is pleased to order the publication of the following English translation of the Uttar Pradesh
Ganna (Poorti Tatha,Khareed Viniyaman) (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam
Sankhya 5 of 2021) as passed by the Uttar Pradesh Legisiature and assented to by the Govemor On
March 01, 2021. The Cheeni Udyog Anubhag-3, is administratively concemed with the said Adhiniyam.

THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (AMENDMENT) ACT, 2021
(U.P. Act no. 5 of 2021)
[As passed by the Uttar Pradesh Legislature]
AN
AcCT

Jfurther to amend the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1953, '

IT Is HEREBY enacted in the Seventy second Year of the Republic of India as
follows:- . '

1. (1) This Act may be called the Uttar Pradesh Sugarcane (Regulation of Short titic and
Supply and Purchase) (Amendment) Act, 2021. Commencement
(2) It shall be deemed to. have come into force with effect from
December 31, 2020. _
* 2. In section 22 of the Uttar Pradesh Sugarcane (Regulation of Supply and  Amendment of

Purchase) Act, 1953, hereinafter referred to as the principal Act, for the words "rupees f;ﬁ:: zzic;t;u.l’.
fifty thousand"” the words "one lakh rupees” shall be substituted. 1953

3. In section 24 of the principal Act, for the words "fifty thousand rupees” the  Amendment of
words "one lakh rupees” shall be substituted. section 24 .
Repeal and 4. (1) The Uttar Pradesh Sugarcane (Regulation of Supply and  j p. Ordinance
saving Purchase) {(Second Amendment) Ordinance, 2020 is hereby repealed.  no.230f2020

(2) Notwithstanding such repeal, anything done. or any
action taken under the _provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the principal
Act as amended by this Act as if the provisions of this Act were in
force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane (Regulati.on of Supply and Purchase) Act, 1953 (U.P. Act no. 24 of
1953), has been enacted to regulate the supply and purchase of sugarcane required for use in sugar factories
and Gur, Rab or Khandasari Sugar Manufacturing Units and other connected matters. As per the pravision
under section 22 of the Act, if any person contravenes any of the provisions of this Act or any rule or order
made thereunder, he shall be liable to imprisonment upto six months or to a fine not exceeding rupees fifty
thousand or both and in the case of continuing contravention to further fine not exceeding five thousand for
. each day during which the contravention continues and under section 24 of the Act, for the issues related to
contravention of the provision of section 22 of the Act, the Chief Judicial Magistrate or Chief
Metropolitan Magistrate, as the case may be, or Additional Chief Judicial Magistrate or Additional Chief
Metropolitan Magistrate are empowered to hear the matter and to pass such order regarding sentence of
fine.
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To implement the provisions of the aforesaid Act more effectively and to provide a transparent
procedure of cane purchase at the Chini mill gates and external sugarcane purchase centers during crushing
season and for effective measures on the cases of short weighing of sugarcane in the interest of sugarcane
farmers, it was decided to enhance the amount of fine from existing "rupees fifty thousand" to "rupees one
lakh” under the provisions of se?tions 22 and 24 of the aforesaid Act.

Since the State Legislature was not in sessicn and immediate legislative action was necessary to
implement the aforesaid decisions, the Uttar Pradesh Sugarcane (Regulation of Supply and Purchase)
{Second Amendment) Ordinance, 2020 '(U.P. Ordinance no. 23 ‘of 2020) was promulgated by the
Governor on December 31, 2020. : :

This Bill is introduced to replace the aforesaid Ordinance.

. By order,
ATUL SRIVASTAVA,
Pramukh Sachiv. A
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PO 2. IR WA (T @ wdiw At ) srfafre, 1953 A
W T 17 H:-
TET;;;; (TF) TG (4) |, T "L FEE O I ' T
17 BT HRNE ST,
(ET) ITLTRT (4) F veare FrefoRad “aTeges’ T eqsiwaur aar
%W,Qqﬁ —

"o 7g = srfarfRee a7 aorw wa Gl s fafer &
safae ol aa F wiaga gragu it 7 fBfemms g & =
SR FTXT ARAT STHTI -9 ST Foh 3 ST & 97 eforam uwanq, foheq
FEEAT FHATTAT T o7 T o qF Tt ofF 5191 @12 oy siran g &
qEatead fehTees TFel & FUel & TArHT F Uy Rt g Fur
TEREE FAY AT 3T FA7 &1 ot Afemm sraen & srefim
e ®w T grar A v e, s = AR
AT g1 AT el 7 ar i et fft |feer % i g e=aiey,
ST ALY  TohelT faremr srerar foeft fRme sreram afvug stroram et
Titatersd Tt & srefle Tioq et o= S&aT § YT 0 A1 AT 2,
ST LRI T FUHE & THEAT T JoF T G GiArRed w2
& s, o AT G gy sy aw T awEr
LTI o THIET G Fl AHIET FT Tl g 3 AL FAATT
FLA F AT AT I ATALTF AL @ Tl g |
TSR SUYTT “ITqF | WA 968 “FFIAT, “HgTaH FEIA, AT
“THTTHEE FFOAT” F TRl T T, ST HFIT Arefaaw, 2013 (srfarfaas dear
18 & 2013) H A ITeh [oI7 FATLRTAT & |"

T 3R BRU

N & BREHI, T, W@ I WAUSHRT T [AFHTHRal gheal H &N &
fog e =1 @1 Srgfd den w¥iT SR I wRIId AMal bl AT aRe @
forg SR usw = (Ui den wdie fAfeed) orfeiftRM, 1953 ([STR URE SifefH
AT 24 99 1953) ARG BT M1 2| Saa ARRE B gR-17 H I8 IUGH ©
f6 A et g1 T oI & YA H g B S AT SEhT YA 9 By S
@ Rfy # =77 My Hafd AT e | 9B T JoF 9 ATl DI a¥ell =g
I THAV—UF R Beldex Bl STUART B AR Befde’ axgell YATIT—uF H JoIT
SfecarRad e R @ a9l Y—Tora &1 Hifd & |

504 RPH (sugarcane ) 2021 data 4e Makeup



IR U IR Tole, 27 fodwR, 2021 3
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No. 1092(2)/LXXIX-V-1-21-1-ka-39-21
Dated Lucknow, December 27, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Ganna (Poorti Tatha Khareed Viniyaman) (Dwitiya Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh
Adhiniyam Sankhya 38 of 2021) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on December 27, 2021. The Cheeni Udyog Anubhag-3 is administratively concerned with the
said Adhiniyam.

THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (SECOND AMENDMENT) ACT, 2021
(U.P. Act no. 38 of 2021)

[As passed by the Uttar Pradesh Legislature]
AN
AcCT
further to amend the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1953.
IT IS HEREBY enacted in the Seventy - second Year of the Republic of India as
follows :-
1. (1) This Act may be called the Uttar Pradesh Sugarcane (Regulation of Shorttitle,
Supply and Purchase) (Second Amendment) Act, 2021. extent and
(2) It extends to the whole of the State of Uttar Pradesh. commencement
(3) It shall come into force with effect from the date of publication in the
Gazette.
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Amendment of 2. In section 17 of the Uttar Pradesh Sugarcane (Regulation of Supply and
section170of  pyrchase) Act, 1953 :-
U.P. Act

(i) in sub-section (4) for the symbol "', the symbol "' shall be
substituted;

(ii) after sub-section (4) the following “proviso” and “explanation”
shall be inserted, namely:—

no. 24 of 1953

"Provided that notwithstanding anything to the contrary contained
in this Act or in any other law for the time being in force, it shall be lawful
that before or after the issue of recovery certificate by the Cane
Commissioner but at any time before the completion of the recovery
proceedings, if it is found that the owner of the company of the concerned
defaulter factory has given any loan or done investment under any legal
arrangement to a subsidiary company, associate company or other
company that is engaged or not engaged in manufacturing of sugar, and to
whom under any contract, any amount is to be received from any
Department of the State Government or from any Corporation or Board or
any other institution constituted under any statutory rules, the State
Government may for the purpose of ensuring payment of cane price
arrears of sugarcane farmers, forfeit the loan or investment amount or an
amount equivalent to the outstanding cane arrear amount and give
necessary instructions to the Cane Commissioner to take further action.

Explanation- The words “company", '"subsidiary company" or
"associate company” used in the poviso above shall have the meanings
respectively assigned to them in the Companies Act, 2013 (Act no. 18 of 2013).™

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) Act, 1953 (Uttar Pradesh Act
no. 24 of 1953) has been enacted to regulate the supply and purchase of sugarcane required for use in
Sugar Factories, Gur, Rab or Khandsari sugar manufacturing units and other related matters. Section-17 of
the said Act, provides that in case of default and non-payment of cane price by the sugar mill, the Cane
Commissioner shall forward the Recovery Certificate to the concerned Collector for recovery of
outstanding cane price and interest from the concerned sugar mill, and the Collector shall recover such
amount as mentioned in the Recovery Certificate as arrears of land revenue.

It has often been observed that the payment of cane price to sugarcane farmers gets delayed by the
sugar mills due to which they face financial difficulties and also economic loss due to delay in timely
sowing of Rabi crops. It has become imperative, in the described situation, to frame effective provisions to
ensure speedy payment of cane price arrears.

To implement the provisions of the aforesaid Act more effectively and to make payment of cane
price arrears to the farmers expeditiously, it has been decided to make a provision in the aforesaid Act that
if the concerned defaulter Sugar Mill / Unit / Company has given any loan under the legal arrangement to
any Subsidiary Company, Associate Company or other Company, or has invested and in such business
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which is being carried out by that Associate Company, Subsidiary Company, in sugar sector or in any other
sector within the State, in which any department of the Government of Uttar Pradesh or any Corporation or
Board or any other Institution constituted under statutory rules in relation to that business by inserting a
proviso and an explanation to sub-section (4) of section 17.

The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) (Second Amendment) Bill,
2021 is introduced accordingly.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.
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